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ACT No. XXXIPI OF 1860. 

I (Receicccl tJ~e assent of tl~e Governor General 012 t l~e 24tJ~ July 18  6 0.) 

A n  Act ?*elatinqg to E~nigratiun to the Britislh Colony of lZTcctul. 
I 

TC'HEREAS it  is expedient to render lavful the Emigration of laborers being 
s Native Inlinbitmts of British 1ndin to the British Colony 

Preamble. 
of Natal, and to extend the provisiolls of Act XXXI of 

1855 (relating to the Eizig~-ation of Native l a b o ~ e ~ s  to t l~e B~iti.sJsh Colonies oj' St .  
Lucia and GrelzacZa) to the Emigration of Native InhabitZilts of British India 
who may emigrate to Natal ; I t  is enacted as  follo~vs :- 

I. Act XIV of 1839, in so far as i t  renders liable to penalties e17ery per- 
1 son who shall inake -ivitrli any Native of India any con- 

Act repealed. . 
tract for labor to  be performed in tlie BI-itish Colony of 

Natal, or ~vlio shall knowingly aid or abet any Native of India in emigrating 
I from the Ports of Calcutta, Madras, and Bombay resl~ectively, to #le said Co- 

IT. All tlie provisio~ls of Act X S X I  of 1855 and of the Schedule tliereto 

XYSI 1S5.5 shall extend and a p ~ l y  to Native Inhabitants of the B1-itisli 
extended. Territories i n  India who shall emigrate to Natal, and that 
Act shall be read a s  if the words " or the British Colony of Natal" had beell in-  
serted therein after the words " Saint Lucia and Gre~lacla" or " Saint TJucia or 

Grenscla," wherever those words occur in the said Act. Provided that the pro- 

bable leilgtli of the voyage to Natal from the Ports of 
Duration of uoyage. 

Calcutta, Alaclras, arid Boinbny shall for the purposes of 
t l ~ i s  Act be dcen~ed to be-- 




